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Allahabad this the ltl't: (' day of October, 2002

Hon'ble Maj Gen K.K. S,rivaatava. Member(A)
Hon'ble Mr. A.K. Bhaonagar. Member(J)

Ambrish Nandan s/o OmPrakash Agnihotri. R/O
Village Hatha Ragbunathpur Post Srinagar.District
Aligarh.

(Applicant in O.A.555/99)

Girraj Kishore 5/0 Kusal Pal Singh. RIo Village
J.agdeopur Post Offioe Hasyan. District Aligarh.

(Applicant in O.A.No.556/99)

ByAdvocate Shri O.P. GUp~

.' Versus

1. Union of India thxough Ministry of Post,
Government of Irrlia. NewDelhi.

2. sr.superintendent of Post Offioes. Jhansi.

3. Seoretary U.P. Board of Education. Meerut.

( Resp;>ndents in 1:oth the O.As)

ORDER- - - --B1 Hon'ble MaJ Gen lC.K. Srivastava. Member(A)

This review application has been filed

for review of the order dated 04.06.2002 passed in

O.A.No.555/99 and O.A.NO.556/99. By this review

applica tion. the applicants are lDW seekil'l1 tha t
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we should re-assess our ownobservations, which

according to them resulted in erroneous conclusion

and miscarriage of justice. oD_perusal of the

JUdgment, it is clear that there is nG e~r

apparent on record and there is 1'1) new fact that

has been brought out which was not considered by

us. The attempt of revision in the' case is to

seek amendmentof the order by wayof an appeal.

A review application is oot remedy for this. If

they are aggrieved by the order. the right course

for them would be to go 1n appeal against our

order. From the above consideration, we dismiss

the review peti tion with cost on the part1es

WMember(J) Member(A)


